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[Shr1 Annasasaheb P. Shinde]
versions) under gub-pection(1)
of section 61BA of the Com-
panies Act, 156.—

(i) Annual Report of the Pun-
Jab  Agro-Industries Cor-
poration Limited, Chandi-
garh, for the year 1871-72
along with the Audited Ac-
counts and the comments of
the comptroller and Audi-
tor General thereon

(1) Anual Report of the Mysore
State Agio-Industries Cor-
poration Lamited, Banga-
lore, for the year 1972-73
along with the Audited
Accounts to the comments
of the Comptroller nd
Auditor-General thereon,

(11) Annual Report of the Hima-
chal Pradesh Agro Indus-
tries Corporation Limied
Simla, for the year 1972-73
along with the Audited
Accounts and the com-
ments of the Comptroller
and Auditor-General there-
on,

(2) A statement (Hindi and
English  versions) showing
reasons for delay in Jaying the
Report mentioned at (1)
above

[Placed in Library See No
LT-8368/74 ]

SHRI JYOTIRMOY BOSU The
first report to be laid under this item
is that of the Punjab Agro-Industries
Corporation Limited, Chandigarh for
the year 1971-72, the second report
relates to the year 1972-73 and the
third report relates to the year 1572-
78 and that 1s in respect of the Hima-
chal Pradesh Agro Industries Corpo-
ration Limijted Simla What was Mr
Shmde doing there? Did he go to
sleep, Sir?

SHRI SEZHIYAN (Kumbakunam)
He has given the reasons already

SHRI JYOTIRMOY BOSU: I do not
accept the reasong
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SHRI ANNASAHES P, SHINDE:
I have explained the reasons.

SHRI JYOTIRMOY BOSU I do not
accept the reasons

ANNUAL ACLOUNTS AND AUDIT REPORT
oF ParapErr Porr TRUST FOR 1072-73

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI B SHAN-
KARANAND) On  behalf of Shn
Pranab Kumar Mukherjee, I beg to
lay on the Table a copy of the An.
nual Accounts of the Paradip Port
Trust for the year 1972-73 and the
Audit Report thereon (Hindi and Fny-
hsh versions) under sub-section (2)
of section 103 of the Major Port
Trusts Act 1964 [Placed in Library
See No LT-8369/74)

SHRI JYOTIRMOY BOSU Here
too, 1t relates to the vear 197273

1221 hrs

STATEMENT RE OWNERSHIP OF
LAND BELOW THE SEA WITHIN
TERRITORIAL WATERS

MR SPEAKER Now, Mr Gokhale
18 to make a statement

ot wy feod : (whwr ) ;7T
et wr et B fr aw fem s,

fra ¥ mga 7o}’ =7 ¢
372 %mgE & 7 W7 G¥  wTOENA
115 ¥aga 2 ? gfzrdar g ar ¥
T T e | (o)

o fA A s §? How qF
fram &t dmcdw g 1+ ol
qw FWTE |

T g 357 % mgy R—safwrmy
wefeTr 7 gt s adl-
s Y 115 (W) wrwemw w7 dw
wfag



e land below sea

wow wew ¢ w9 A0 amE
gr ofog 1 oo ¥ ww 3T e L1
gy @t §9 6 W & du A
o fs 9% erdrwer ¥ fag fv o )

oft wy formd : wry 2@ #ifag,
qe fafedrsr o7 warw qqaT & av @
WX @& 97 qm giae )

wvow WEw : W7 A SR
v ag ¥ feen faar, ww fafaes
™ ¥ W g & v T, Gy a o
w1 #1 wF 91, I FE e w
o @ A fAmasmfy
ot it eedw g dfw ) W

QF A7H UAGY A § FFH I
sgad s @wzweaz

SHRI MADHU LIMAYE How can
you abdicate your responsibility?

o fafaers

graqe 1 K GqmEAE | @
% ag w9 "R & g

MR SPEAKER 1 did not find any
ground for privilege in 1t I have al-
lowed the hon Minister, and I shell
allow the hon Member also to make
hig submissions.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R GOKHALE): In my
earher statement made on 2nd May,
1974, 1 referred to the scheme of re-
clamation formulated by the Gov.rn-
ment of Maharashtra relating to the
foreshore and stated that the right
of the State Government to reclaim
the foreshore land was based on the
local legislation and that it did rot
contravene article 207 of the Consti-
tution. 1 thus explained the legel
position relating to reclamation of
foreshore. I did not state then that
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the Maharashtre Scheme was confined
to foreshore only,

In a notice given on 8th May, 1974,
the Member alleged that I had made
a mus-statemert that the Mahaiash-
tra Scheme was confined to the fore-
shore. On 8th August, 1974, I denied
this allegation Thereafter ;n a No-
tice dated 16th August, 1974, the Mem
ber made an attempt to prove how
I had made a mis-statement 1 submit
that I never saig that the Maharash-
tra Scheme wag confined to foreshore
only It was never my intention to
dea] with the factual aspect of the
case, as I am concerned only with
the legal aspect of the matter; nor
do I propose tn deal with the factual
aspects, namely, whether the Sche-
me covers land beyond the foreshoure.

st oy foed W WEREw,
XOw FEEATTF oAt v ae Y
%@W——MW—-&WW
g W & smaw o7 o dmer w2
¥ 31 WY wwE ¥y 2
¥ % T FFT AT

“In conclusion, 1t might be stated
that the reclamation of the fore~

shore by the Maharashtra Govern-
ment under the scheme of reclaria-
tion formulated by them did not

contravene article 297 of the Cons-
titution ",

W1 T FT AANE g A v
fs forivm #r & ¥aw ervc as
dfem & ..

wS WA WOw g, T

siaqferd : 7 7 wmy
wgreg, w9 dawr v —ew w1
wymee difr femgewras g A
oy qufer & ...



st Ouwmership of
land delow sea
W RS ¢ W19 A e o
wifed

ot wy fowd : fox e w1 e
Rty ;e WAy " W A KR
widy w7 SawT Wi 7 Wew AR,
fa@ wa ) § dwer =wRET

MR. SPEAKER: I am not con-
cerned with the decision on it It is
a legal question.

s wy fomd : wenw W,
W i g Redw g —

“Scheme of Reclamation formrla-
ted by them"”.

By whom? By the Maharashira

Government, He stated:

« . did not contravenme article

207 of the Constitution.”.
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e WEYTT, T8 SR w7 gurw § W
aivrd wrgw wie e et foy off ®
et iford & ot & Aow ¥ wewrm K
s zree Hiew Wi vk Fodmawer
w6 vt & wrer §-% sTe & ey e
wen fis fafrws &7 & 7% ¥ I®
s A & o 2fcifeaw arex & § oy
AT WX, 24 9 OAT & A¥ oy ¥
o § Wt ¥ A ¥ awar dawr
$iford 7 §T¢ TRTAW WY & qrHY @y
®1 &A1 §-wra IW F I A B
AT &, TS T B AT & A W
& wordreT arer A qon fer
afFA W o g Xy}
TS aTEa 6|

MR. SPEAKER: I am not here to
sit in judgment over it. I am not con-
cerned with the legal aspect of it. I
am not sitting here as a judge of a
High Court. I am sitting here as
the Speaker to allow the hon. Mem-
ber to put his case and to allow the
hon Minister also to be put his case.

it wy forwd : €9 w1 A oA
& ag A qea) Swew o7 §A § WA
a® ¥ v wErEE, TR ar s
JrdR A B T¥AT

MR SPEAKER These are legal
matters. I shal] allow the hon, Mem-
ber to put his case and not to go
into the legal aspects and ssk for a
legal finding op it. You cen just
go to Shri Anthony, engage him, gut
his opinion and go to the court, He
is a topmost lawyer. He will be very
much helpful asa member of the Lok
Sabha.



£3 St. re. supplementary BHADRA 11,
on 8.Q. re. rly. employees

oft oy Forwd : wrT Tl A g
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MR. SPEAKER: I cannot accept

that position.

ot vy fosrd : wvfer T w1 e
wrE? 9T gEa & gfawrd & @
waar g

The minmister has told a blatant lie.
a white lie.

e s A W A b F R E
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STATEMENT BY MEMBER RE:
REPLY TO SUPPFLEMENTARY ON
5. Q. NO. 225 ABOUT PAYMENT
TO RAILWAY EMPLOYEES FOR
‘THE STRIKE PERIOD

SHRIMATI PARVATHI KRISHNAN
{Colmbatore): Mr. Speaker, Sir, On
Gth August 1974 while replying 10 a
supplementary arising out of starred
question No. 225, Shri Mohd. Shafi

1888 (SAKA) St. re. suplementary 54
on 8.Q. re. rly. employees

Qureshi gave an answer which is
contrary to facts.

My supplementary question was
as follows:

“8ir, I would like to know from the
Honourable Minister, of these re-
instated cases. how many have been
demoted..?",

In his reply, the Minister stated
that:iviii “All appeals are beilng
decided on merits. All these people
have been taken back on the original
posts There has been no case of de-
motion ao far."

1 have, with me, Sir, documents to
prove that the Minister was not giving
correet information in his reply. To
quote only one example, on 16th July
1974, that is three weeks before the
Minister gave his reply, the follow-
ing order was served on one Shri J.
P. Srivastava, an employee in the
Allahabad Division of the Northern
Railway:

“Letter No. 230. Elect/RSO|Conf]
ZZ|74 (Appeal|12TA!1974, dt.
16.7.74)

From: DP.O. N. Rly,, Ald to Sr.
J. P. Srivastava ¢o T. F. R.
Ald.

The Divl. Supdt. has considered
your appeal quoted above in terms of
Rules 1968 and passed the following
order which may please be noted.

He was an active participant in the
strike. He even gave press statement
exhorting people to go on strike,. We
may take him back but revert him as
fireman Gr. C. permanently break in
Service to be enforced.

You are accordingly directed to re-
port to Loco Foreman, Ald. to take
up your duty as fireman Gr. C. imme-
diately. The intervening period bet-
ween the date of your dismissal from
service and date of reinstatement
would be treated as break in service
for gll purposes.”



